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Misc. Crl. (bai!) Case No. 302/2020

o7-Lo-2o2o case record received on transfer for disposal.

seen the petition filed U/s.439 of cr.p.c. seeking bail for

accused person Miraz Ali who was arrested and detained in Tezpur jail

Hazot in connection vr6ith Tezpur P.S. case No. 900/2020 (corresponding

. c.R. Case No. t4ZBl2020) U/s 4361506134 of I.p.C.

Case diary, as called for, has been received and perused the

same. Also heard ld. counsel for both the sides through video conferencing.

The brief fact of the case is that on 1-6-20 at about

12 a.m. at night while the informant was sleeping in her house the accused

above-named allegedly entered her house by cutting bamboo wall of the

house and was pouring petrol to set the house on fire. The informant was

awaken whereupon the accused set the house on fire and ran away.

It is submitted by the ld. counsel for the accused that the

accused and the informant are husband and wife and on account of some

domestic quarrel the wife temporarily left the house of the husband and

resided in a different house. It is further submitted that this case has been

lodged out of misunderstanding and the informant has already submitted an

affidavit before this Court as well as before the investigating officer to this

effect. It is further submitted that the accused has remained in custody

since 30-8-20 and therefore considering the length of detention he may be

granted bail.

on perusal of the case diary I have folnd that investigation

has substantially progressed and statement of several witnesses have been

recorded by the investigating officer. It further appears to me that there

remains substantially nothing to be investigated any further. Moreover, the

accused has also remained in custody since 30-8-20 and case diary clearly

reveals that after 30-8-20 there has been no progress in the investigation of

the case which in turn implies that investigation has to be on the verge of

it.
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considering the aforesaid aspects as well as the length of
detention, I am of the view that release of the accused at this stage is not

likely to adversely affect the investigation of the case if any to be conducted

further.

Therefore, the prayer for bail of the accused stands allowed.

The accused is allowed.to go on bair of Rs.10,000/- (Rupees ten thousand)

only with one surety of like amount to the satisfaction of the Ld. Elaka

Magistrate on the following conditions :

(1) That he shall extend full cooperation to the investigating

officer of this case whenever asked for.

(2) That he shall not intimidate any of the witnesses of this

case nor shall he otherwise try to temper the evidence of

this case or otherwise destroy the same.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.
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(N. Akhtar)
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